
Matters Under OVEM BER 5, 1 982 Rule 371 

!Sbri K. Mayathevar] 
therefore reque t the entral Gov-

ernment, e pecial ly the M i ni tty of Elec
tricity and !irrigation to in tru t the Tamil 
Nadu Gover.nment to provid ( i )  the drin
king water and ( ii ) the upply of elec
tricty anrl Irrigation to i nstru t t he Tamil  
Nadu Government to  provide ( i )  the 
drinking water and ( i i ) the supply of e lec
tricity to all farmer and to all my Dfodi
gul con t i tu ncy people. 

(xii ) URGEN T NEED TO I CHE. SE TIIE 
WAGES OF AGRICULTURAL LABOU RERS TO 
IMPROVE THEIR ECONOMIC CONDITIONS. 
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( xiii ) ARTIFICIAL SHORTAGE OF SOD 
A H. 

SH RI  RATAN SIN H  RAJ DA: Cy l ie 
art i ficial hortage of oda ash ha become 
a regular feature, creating unt Id hard
hip for mall cale i ndu t rie and con u

mer l i ke  wa hermen. I nnume.ra le malJ-
ale indu t ries re de tabr d o.n ac-

ou il t  of pira l l ing price of each ash.  

oda a h i produced by four  m nopoly 
producer , who ha\/',. ab lute c ntrol ov r 
produ t ion, di tri uti n nd pricing, in 
the absence f any statutory control . Tbl! 
usual p}e of o t e cal t ion at th root 
cau e of pri e i ncr a i n t con in ing 
at a l l . r m the minute study of b lan
ce- hect of producer , i t  is clear th t th 
co t of one tonne soda a h should not 
be more than Rs. 700 to R . 8 0/-. Un
fortunately, black . market ha lrc.ady 
reapp. a red. M arket prj have' oared 
from R . 2 00 to R . 2 00 per tonne. 
Conditions have to be reated o that 
produc r reduce the ir  pric con i Lent .1. 
with the co t of production. Th following 



A nti Hijacking KARTIKA 14, 1 904 (SAKA ) 
I Jnlawf ul Acts Again.st 

Bill & Supp. of 
Sa/ ety of Civil 

Bill A viation 

steps re, therefore, immediately cal1ed 
for :-

( a )  The producer should not be 
a llowed to cut down production; 

( b )  They mu t reduce their prices 
10 pre-July 1 9  2 1 ... vel forthwith; 

{c) Import duty hould be reduced to 
20 percent so that the producers have 
10 reduce their price to Je tha.n Rs. 
1 200 to 1 ,300 per tonne. Their resis
tance to price reduction i stiffening by 
rai ing the fal e olgan of glut and 
dumping by Bulgaria etc. 

12.52 hrs. 

ANTI-H IJACK G BILL-CONTD. 
U PPR ION OF UNLAWFU L ACI'S 

AGA l  ST SAFETY OF CIV I L  AVIA
TIO B I LL-CONTD. 

M R. DEPUTY- P AK House 
wi 1 1  no take up further on iderat i  n of 
the Anti-Hijad.ing Bi l l  and th  uppre -
ion of nlawfu l  A t again t Safety of 
iv i l  viation Bi l l  mowd by bri Bbagwat 

Jha zad. Out of two hour al loted, 
on hou r and fi e minute w re taken 
y terday and 55 minutes remain. We wil l  
complete the e two Bi l l  and then adjourn 
for Jun h. 

DR UBR 
(B  mbay orth a t ) : i r .  th i  B i l l  has 
come in order to gi e lega l ha to a 
on nt ion, whi b \J a pa ed more than 

ha] f a decade ago, which i t  wa not 
1hou t fit all the e year to bring in the 
form of an Act .  Therefore, the qu  stio.n 
ari -1t 1 a matter of curio ity-why 
thi Anti-H ij a  king B i l l  come at thi 
stage. 

A far a 1 n under tand i t .  th rea-
son i that t h  Gqven;im 9t hn . run into 
diffi ulti -i with its own h ijack r . Ear
lie on, th · pro lcm wa to tak a })Oliti
cal sta nd ·on hijackers f other countries. 

or xa11Jple, i f  th Pal� t<;:nia� ibera-

• 

t ion Orgaoi atioo member hijacked a 
plane to I ndia, and some other countries 
demanded them, then India would have 
fel t  embarra ed, because we support the 
PLO cause. Sim ilarly, if murdas 
of Bhutto had hijacked the 
plane from Pakistan and brought 
it to India, then we would have to return 
him to Pakistan which th  e p ople would 
have found very embarrassing. B ut these 
Khalist an  people have brought this 
Government more in l ine with the i nter
national thinki.ng on the subject because 
when the Kbalistan people hija keel this 
plane and took it to Lahore and they 
w re arre led and I mu t say Pakistan 
hould be ongratu lated on helping the 

Indian pas engers to be freed without 
violen " and ent home afely on each 
t ime, but the found th t after t hey were 
arrc led by the Pak i  ta,n autboritie they 
wer demanded back. The Paki tan Gov
ernment imply a ked thi question that 
if you take them back, under what Jaw 
ar ou going to t ry t hem and, econdly, 
if you take th m ack and we give them 
ba k to you and tomorrow Paki tanis hi
jack. a plane into I ndia, wil l  you reci
procate: and ret urn tho e people to us? 
Thi wa the que t ion that wa asked 
from thi Go crnment and th is Govern
m nt had no answer because they d id not 
ha on A t . Now th Act ha come and 
Art icle 7 of that Act pecifile more cle
arly that we wil re ipr ate . So I wel
come thi Bi l l  becau e it i in l i ne and 
kc ping with the t radit ion, the interna
t ional t 1  adition, that ha b n e tabli hed 
that hijacking i bad wh ther Indians do 
i t, h th r Khali tan people do i t , whe
ther the Pa le t inian L ib ... ration Organi-

at ion d c..: it, a.nyb d doe i t  we do 
not con ider ometh ing a}lcd a terrorist 
hijacking or pol it ical hija k ing or what ver. 
Ho r there. i a m raJ que l ion which 
thi  tfini  ter mu t an wer.  There w S' a 
h ija king \\lithin the country from Luck
now to Varansi by two p ople cal led 
D vcndra Nath Pande and Bhola Nath 
Pande. So, we also arrested them in V a-
ran i a.nd sen t them to ja i l  and fi led a 
ca agajn t them. and in e t hen· J find 
that they ar not in  jai l .· o, l i nve tig t d 

'J, • 


